
Promotion of PDarimage Tourllm In 
Himachal Pr • ..,.b io Seventb Plan 

. 6393. . PROF. NARAIN CHAND 
PARA$a,.&: Will tbe ~iJlistcr of 
PARLIAMENTARY AFFAIRS, AND 
TOURISM. be pleased to state : 

(a) whether Ooverilll1ent have taken 
note of the vast potential for tbe promo- , . 
tion of pilgrimage tourism in Himachal 
Pradesh especially with respect' of ,acred 
places like Riwalsar (Dis~t Mandi) , T~~O 
and Kye Mon Bstries (Dlstt. LahauI Spill) 
which have been described as the Ajanta of 
the .North;' 

(b) if so, the st.eps taken by Union 
Governmentflndia Tourism Development 
Corpora tion to provide various facilities 
for the tourists in respect of transport, 
lodging, etc.; and 

(c) if not, wbether any steps are pro .. 
posed to be' taken in this regard durinl the 
Seventh Five Vear Plan? ' 

~ 

THE MINISTER OF PARLIA-
MENTARY AFFAJRS AND TOURlS~ 
(SHR.I H. K. L. BHAGAT)·: (a) The 
Department of Tourism is aware of the 
p.Jtentialities of 10urism in Himachal 
Prad€sh •. 'However, no proposal for 
development of facilil.ies at places like 
ltiwalsar, . Tabo and KYe Monastrie$ bas 
been received from tbe State aovern~cnt. 

. (b) and (c)., The State Oov'crnmen t haa 
forwarded proposaJ& for construction o~ 
Yattikas/Dbaramsalas ,at . Naina Devi; 
Shimla and ,Kanara. These will be taken 
up as soon as the formalities regarding the 
transfer of land are c~mpleted. lbeir pro-
posal for construction of LoS Huts at Pong 
Dam, Renuka Lake and Tirthan are also 
being processed. Further, the State O~vern­
mont' ha.ve been requested to submit pr~· 
potal for financial assistance ~y tbe 

Department of Tourism' ·for construction of 
a vatri Niwas in the State • 

Tilt DfpAfQeDt had earlier provided 
assistance to the Stafe Oovrrnment for 
coostruction of a Club House at Manali aa 
well al for provision of boats and trekkinl 
equipment etc. 

Revenue Collection during 198~5 
and 1985·86 

63~3. StiRI SALEEM I. SHBRVANI : 
Will the' M.inister of FINANCE ·be 
pleased to state: 

(a) the total revenue collection durina 
the financial year 1984-85 and 1985-86;' 
and ' 

(b) the total revenue collection rrom 
customs duties. excise durie's, corporate 
tax and ,income-tax, separately durin. 
1984.8.5 &Dd 191'·8.' and tho cost of 
collection under each head, separately ? 

THB MINISTIBR Of STATS IN THB 
MINISTRY ·OF. FINANCE (SH&I 
JANARDHANA POO1AR Y) : (a) 1 "cal 
revenue collection during 1914·85 and 
198'·86 is as follows: 

(Rs. in crotes) 
1984.85 198.5 .. 86 

2%988.36 

(InclUded all eelS" 
whether collected 
by CaEe or not) 

~631 •• 02 

.(~omc TJlX a~v.ue 
fiturel are up '0 
Feb. only' 
(~xcludlDl coilel !lot 
collected by CeSCl 

(b) The total revenue coltect'lon rrc)~ 
'Customs duties, excise duties, corporate 
ta~ and Inoome tax aeparatel, .uriol 
19'84 .. 85 and I C)8S-86 and eoIt or 
collect ion i~ a8 below : 



1984.85 1985-86' 
To,tal Revenue Cost of coU- Total Cost of 
(Ra. in CforeJ) CCdOD , Ilevenuc Collection 

(Rs. io CflOl'CS) {Rse in' (R.~ in 
crores) crorea) , 

1. Customs duties 7040.52 64.97 950) ,91 90.15 
(Pinal 

requir~eDt) 

2. Excise duties 11150.84 66.41 12799.83 80.SS 
<Pitlai 

requirement) 

3. Corporate Tax 2.55S.90 11.34. 1896.43' 13,02(R.B) 
(up to Feb. 1986) 

4. Income Tax 1927.76 79.39 1921.82 9 t .1 S(RB) 
(up to Feb. 1986) 

.------.---------------------------------------------------,---- --
Custom. Duty on Computers 

6394. SHRI SALEEM I. SHBRVANI : 
'Will the Minis~er of FINANOB be ;pleased 
·to state the effective ratc of customs .duty 
levied on import of computers: 

(1) for educational use by io.d~vidual 
students (i) if imported through normal 
channels of imports (ii) if imported as 
persor.al accompanied/unacompanied 
bagaage; 

(2) by an individual for. professional 
. use as personal compu t cr (i) if imp,?rted 
throu&h nOl'mal channels of imports (ii) if 
hnported as personal ac.:ompaniedl 
uo8Cc,ompanied ballage; and , , ' 

(3) for· industrial usc by companies! 
,j)rms/businou houses? 

THB MINISTER. OF STATE IN THE 
MINlSTR Y OF FINANCB (SHRI 
JANAR.DHANA POOIARY~ : The rate 
of duty on computers imported 
throuah normal channels of Trade by 

. a atu4ent or a professional or a company 
or firm is 200% ad.valorem. A concessio-
nal 'ratc of duty of 60 % ad-valorem is 
~h~\I'led if the computer is of a type Dot 

manufactured in Jndia and a certificate to 
this effect together with a recommendation 
for grant of exemption is given by the 
Department of Elec'tronics. 

'1 

In the case of personal computers of 
memory upto 6-4 K -when imported in 
accompanied baggage, the rate of duty is 
110% ad·valorem for a value of Rs. 2000 
in excess of the duty free allowance. On 
the balance of the vaJ ae, the duty would 
be 240 % ad-valorem. Personal computers 
o'f the above type when imported as 
unaccompanied baggage are charged to 
duty at the rate of 240 % ad- valorem for 
the entire value thereof. 

Certain types of larae-frame. biab speed 
computers satisfyinl pr.escribed conditions 
are wbolly exempt fropl Customs Duty. 

Formation of Joint CODsultatl,'e 
Machinery in Food Corporation 

of Indl. 

639 S • SHRI KALI PRASAD 
PANDEY: Will the Minister OF fOOD 
AND CIVIL SUPPLIES be pleased t.o 
state: 

(a) tbe reasons for the Pood Corpora-
t ion of India ·for not boldinl dialoaue 




